
IN THE INCOME TAX APPELLATE TRIBUNAL  
MUMBAI BENCH “C” MUMBAI 

 
BEFORE SHRI KULDIP SINGH (JUDICIAL MEMBER) AND 

SHRI OM PRAKASH KANT (ACCOUNTANT MEMBER) 
 

ITA No. 475/MUM/2021 
Assessment Year: 2011-12 

  
Piramal Corporate Services Private 
Limited (as successor in business 
to Piramal Corporate Services 
Limited Earlier known as Piramal 
Enterprises Limited)  
Piramal Tower Annexe, Ganpatrao 
Kadam Marg, Lower Partel, 
Mumbai-400013. 

 
 

Vs.  

Dy. Commissioner of Income Tax, 
Range-7(1), 
Room No. 624, Aayakar Bhavan, 
M.K. Road,  
Mumbai-400020. 

PAN No. AAACJ 5669 H   
Appellant   Respondent 

 
Assessee by : Mr. Ronak Doshi & 

Ms. Ridhima Romnani, ARs 
Revenue by : Mr. C.T. Mathews, DR 

   
Date of Hearing :  04/04/2022 

Date of pronouncement :  27/04/2022 
 
 

  ORDER 
 

PER OM PRAKASH KANT, AM 

This appeal by the assessee is directed against order dated 

25/02/2020 passed by the Ld. Commissioner of Income-tax (Appeals)-13, 

Mumbai [in short 'the Ld. CIT(A)'] for assessment year 2011-12, raising 

following grounds: 



 



 



 

 



 

 



 



 



 



 



 



 



 



 

Order pronounced in the open Court on 27/04/2022. 

  Sd/- Sd/- 

(KULDIP SINGH) (OM PRAKASH KANT) 
JUDICIAL MEMBER ACCOUNTANT MEMBER 

Mumbai;  
Dated: 27/04/2022 
Rahul Sharma, Sr. P.S. 

 



 

 

 

 

 

 

 

 

 

 

 

 


